
No:LoKllNQ / t4- A I 46 I 2012lARE- I Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,

Bengaluru-560 001 ,

Date: 05/ 12l2Ot7

REC_Q$!EEI',IDAtioE

Sub:- Departmcntal inquirv against Smt. K.H.S. Javadevi,
the then Drstrict Disablcd Wcllarc Officer, Ol'ficc of the
Deputy Dircctor, Women and Child Development
Department, Bengalui:u Urban District, Bcngaluru -
Reg.

Ref:- 1) Government Order No.*:;j:.a 420 oF6?gB 2009 (Frl)
Bengaluru dated 03 I O 1 I 2012

2) Nomination order No.LOK lINe I 14-Al 46 I 201.2,
Bengaluru, dated 23/ ll2012 of Upalokayukta-1
State of Karnataka, Bengaluru

3) lnquiry Rcpori datcci '2El'ti,!2AiT L,iAcldirional
Rr:gistr:rr of F)nquirir:s- I , Kitrnalaka Lokavukta,
Bengalu ru

The Governrnent by its Ordcr datccl O3/O 1 l2Ol2: initiated

the disciplinary proceedings against Smt. K.H.S. .Iayadevi, the then

District Disabled Welfare Officer, Olfice ol the Deputy Director,

Women and Development Department, Bengaluru Urban District,

Bengaluru (hereinafter referrcd to as Delinquent Government

OlTieiai, for short as 'DOO,) and cntruslcrl rhr:: Dt:rrar.tmental

Inquiry to this Institution.

2. This Institution by Nominarion Ordcr No.LOK/lNe/ 14-Al

4612012, Bengaluru datcd 23l 112012, nominatcd ,{dditional

Registrar of Enquiries-4, Karnataka Lokayukta, Bengaluru, as the
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Inquiry Officer to frame charges and to conduct Departmental

Inquiry against DGO for the alleged charge of misconduct, said to

have been committed by her. Subsequently by order No.

LOKllNQi 14A12014 dated 14 13120 14, thc Additional Registrar of

Enquiries-S, Karnatak:r Lokavukta, Bcngalr-rru was rc nominated

as Inqrriry Olficer to condrrct denarlmcnLal incluir_y against the

DGO. Again, by Order No.UPLOK 1lDEl20 16 datcd 31812016,

the Additional Registrar of trnquiries-11, Karnataka Lokayukta,

Bengaluru was re-nominated as inquiry officer to conduct

departmental enquiry against DGO. Therealter by Order dated

15l12/2016, the inquiry u,as transfcrred to Additional Registrar of

Enquiries- 1 , Karnataka Lokayukta, Bengaluru.

3. The DGO Smt. K.H.S. .Ja1'adt:vi, thc thcn District Disabled

Welfarc Officcr, Oflice ol- thc Deputl' L\irci:t:;r of Womcn & Child

Development Departmcnt, Bengaluru Urban District was tried for

the following charge:-

"That 1.ou, Smt, K.H.S. .Jayadevi, the DGO, while

working as District Disabled Welfare Officer in the

office of the Deputy Director of Women and Child

Development Department at Bangalore Urban District
in Bangalore, thc complainanl nitmch smt. Rcnita

Souza W/o. Glcn I-lam Souzzr u'ho is u,orking as

Second Division Assistant in Sopnia Opportunity

School approached 1,ou lor several timcs requesting for

release of grant in aid arrcars of salarv of 12 months

for the year 2006-07 for revised pay scale in respect of

11 members of teaching stalf and 6 rncmbers of non-

teaching staff and for arrears of 23 months'salary lor

the year 1999 eligible under grant-in-aid from the
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Government and vou demanded bribe (4 Rs.2,000/-
per member of teaching stafl and Rs. 1,000/ _ per
member of non-teaching staff, totally amounting to
Rs.25,000/- from the complainant and on 25.7.2OO9

received bribe of Rs.20,000/- from the complainant to
show official favour, failing to maintain absolute
integritl, and c]{:.r,otion tr,r 6..,',, ihe act of t hich u,as

unbecoming of a Govcrnmcnt scrvant ancl thereby
committed misconducr as enumcraLcd Ui R. 3(l )(i) to
(iii) ol KCS (Conduct) Ruk:s, 1966,,

4. The Inquiry Officer (Additional Registrar of trnquirie s_ 1) on

proper appreciation of oral and documentary evidence has held

that the Disciplinary Authority has proved the above charge

against DGO Smt. K.H.S. Jayadevi, the then District Disabled

Welfare Officer, Office of the Deputy Dircctor of Women & Child

Development Department, Be ngaluru Urban Districl., Bengaluru.

5. On re-considerat ion ol inquiry rcport., Ido not find any

reason to interfere with the findings rccorded by the Inquiry

Officer. It is hereby re commended to the Governmen t to accept the

report of Inquiry Officer.

6. As per the First Oral

due to retire lrom service on

Statement submitted by DGO, she is

st I s /2o2o.

7. Having regard to thc naturc of chargc fdemand and

acceptance of bribc) proved againsl DGO, it is hereby

recommended to lhe Governmcnt to imposc pcnalty of compulsory

retirement from service on DCO Smt. K.H.S. Jayadevi, the then



District Disabled Welfare Officer, Office of the

Women & Child Development, Bengaluru

Bengaluru.

8. Action taken in thc mattcr shall bc

Authority.

Connected records are enclosed herewith.

/r..r,

Deputy Director of

Urban District,

intimatcd to this

(JUSTTCE N. ANANDAI
Upalokayukta- 1 ,

State of Karnataka,
Bcngaluru


